Joister Inforserve Private limited; CIRP commenced on 21.05.2024;
List of creditors as on 02.03.2026
Filing under clause (ca) of sub-regulation (2) of regulation 13 of the IBBI (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

SI. No. Category of creditor Summary of claims received Summary of claims admitted . . .
- Amount of contingent | Amount of claims not | Amount of claims )
. . Amount of claims . . - Remarks, if any
No. of claims Amount No. of claims . claims admitted under verification
admitted

1 Securec.i financial creditors belonging to any class 0 0.00 0 0.00 20.00 0.00 0.00

of creditors
2 |Unsecured fmancnal creditors belonging to any 0 0.00 0 0.00 20.00 0.00 0.00

class of creditors
3 |Secured financia creditors fother than financial 1 27532821.64 1 27410639.48 20.00 122182.16 0.00|Refer Annexure 1

creditors belonging to any class of creditors)
4 |Unsecured financial creditors (other than financial

creditors belonging to any class of creditors) 0 0.00 0 0.00 X0.00 0.00 0.00
5 [Operational creditors (Workmen) 0 0.00 0 0.00 X0.00 0.00 0.00
6 Operational creditors (Employees) 22 10857088.73 10 1660992.00 X0.00 9196096.73 0.00|Refer Annexure 2
7 |Operational creditors (Government Dues) 4 346607336.00 4 334891676.00 X0.00 11715660.00 0.00|Refer Annexure 3

ional -

8 |Operational creditors (other than Workmen and 14 440151225.76 14 325827450.58 20.00 114323775.18 0.00|Refer Annexure 4

Employees and Government Dues)
9 Othe.r creditors, ﬁ' any, ]o:‘.her than financial 0 0.00 0 0.00 £0.00 0.00 0.00

creditors and operational creditors)

Total 41 825148472.13 29 689790758.06 20 135357714.07 0.00

Notes to list of Creditors

1. As per Regulation 14 of IBC 2016-
Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the
claim based on the information available with him. The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub

regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision.

2. Claims have been provisionally admitted by RP on the basis of records / documents submitted by the creditors.

3. The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such
revision/substantiation/modification.

4. Information / evidence / clarification may also be pending from Operational Creditor/Management/Employees for the claims under further verification.
Garima Diggiwal

Resolution Professional

Joister Infoserve Private Limited

Regn. No. . IBBI/IPA-001/IP-P-02018/2020-2021/13158

AFA No: AA1/13158/02/300626/108202 valid upto 30.06.2026




